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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

CONTEMPY PETITION NO.B1/96

in

ORIGINAL APPLICATICN ND.45/96

- -

OATE __OF

ORDER

Between :=

1.K.M.¥oganand

2. S.Narayana

3. P.Srinjvasulu

4, N.Sudhakar

5, G.Ravi

6. CM Ravindar

7. R.Venkateshuwarilu
8. V.Mallesham

9. M.Satyanarayana
10.V.Balreddy
11.B.Ramana Reddy
12.K.Bhoops Reddy
13.G.Ravinder Reddy
14 ,R.Channa Reddy
15.K.Bhagauan Reddy
16.B.Mohan Reddy
17.Ch.Srinivas
18.0.Ganagar
19.Md.Yousuf
20.Balaiah

21 .A.Kishan
22.,0odelu
23.5.5atyanarayana
24 .2 .Hanmantha Chary
25.Madhanpal
26.£.Anjaiah
27.8.Kanthaiah
28,M.5rinjivas
29.0.Khasim Saheb
30.,T.Mogilaiah
31,5.Polaiah
32.G.KAnak aiah
33.8.Ramulu

#4.P.Narayamurthi
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35,K.Sud hakar | ' "-JEE‘

36.LAxman ,

. ees Applicantsg
And ' : |
1.5ri P.V.Satyanarayana, . ’
The Telecom District Enginseer,
Karimnagar,

2. Sri M.V.Bhaskar Rao,
The “hiaf General Manager, Telecom,
A.P.Circle, Hyder abad.

d. 5ri M.P.Modey,
The Director General,

Departmant of Telecommunications,
New Oelhi,

+++ Respondents

Shri Ch.Jagannadha Rao

Counsel for the Applicants

Counsel for tha Respondents Shri N.V.Ramana, Add}l.CGSC
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CORAM ;

THE HON'BLE JUSTICE SHRI N;C.CHHUDHARI : VICE=CHAIRMAN

THE HON'BLE SHRI H.RAJENDRA PRASAD : ﬁEHBER (A)

(Orders per Hon'bles Justice M.G.Chaudhari, VC)

Mr. Ch,Jagannadha Rao for applicants, Mr .V.Rajeshuar Raop,
the learnad counsel for the reaspondents tbday produced a copy
of the order dt,7-9-96 iésuad by the Telecom| District Manager,
Karimnagar, whsre under the office letters dt.3.9.96, 5.9.96
and 6=-9-96 regarding Phona Hech;nica Training in Extafnal
Branch/RQtal Branch have been cancelled. 5r§ V.Ra jeshwar Rao
states that the respondants havs thus complied with the

interim order dt.25-1-96, The lsarnsd counsel for the appli=~
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cants atates that in view of tha above menti
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does not press t:;h‘e petition for contempt.
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accordingly disgo‘se'dl offﬁ not pressed..
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